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The petitioner Kangana Devi and oP Rujit Bonia had

solemnized their marriage on 20.07.2015 as per Hindu rites

and customs. Now the oP has filed a case against the

petitioner u/s t3 l(i-a) (i-b) seeking divorce. The oP works as

a constable in the Border security Force. The petitioner has

stated that the op treated her with cruelty. The petitioner has

no independent source of income and presently she is living

in her parental house with her minor daughter. She had

prayed for payment of Rs' 20,000/- per month as

maintenance pendente lite and Rs. 30000/- as cost of

litigation.

oP has filed a written objection against the petition' He

however, admitted that the petitioner is living in her



paternal house with her minor daughter. He has also

admitted that he works in the BSF and gets a net salary of Rs.

54,000/- approximately. However, the OP has stated that he

has been paying money to the petitioner through bank
transfer on various dates mentioned in the petition. He has

also stated that he has various liabllities and after payment of
all those dues, only Rs. 6000/- remains with him.

Since the facts that both the parties are living separately, that
the petitioner is living in her paternal house with her minor

daughter, that the OP is a salaried employee etc. are

admitted; the petitioner seems to be entitled to receive

maintenance from the OP. She has been contesting a suit
filed by her husband against her. At the same time she is also

shouldering the responsibility to look after their child. Though

the OP has stated that the petitioner works in a beauty
parlour and she also works as a sales person in a local

business; that cannot be a stable source of income. Even if it
is presumed that she earns money as mentioned by the OP in

his objection, that income is not sufficient to maintain herself

and her child. On the other hand the OP is also looking after
his ailing father and he also has the liability to repay housing

loan. However, such liabilities cannot exempt him from paying

maintenance to his wife and the minor child.

Considering all these aspects, as discussed above, the OP is

directed to pay Rs.12,000/- per month as maintenance, till
the disposal of the divorce case, for his wife and the minor

child. The maintenance shall be paid from the date of filing of
this petition. Further the OP shall pay Rs. 20,0001- as

expenses of the proceeding. Inform accordingly.

With this order this Misc (J) case is disposed of


